IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH (COURT - II)

Item No.115
(IB)-418(ND)2018
IA/1850/2021, 1A/1982/2021

IN THE MATTER OF:

M/s. Alloys & Metals (INDIA) Applicant/Petitioner
Versus
M/s. Hindustan Paper Corporation Limited ... Respondent

Under Section: 9 of IBC, 2016

Order delivered on 28.04.2021

CORAM:
SHRI. ABNI RANJAN KUMAR SINHA, SHRI. L. N. GUPTA,
HON’BLE MEMBER (J) HON’BLE MEMBER (T)

PRESENT: Mr. Rahul Sharma advocate for the Liquidator, Mr. Vivek Sibal,
Sr. Advocate with Mr. Rahul Sharma, Advocate with Kulddep Verma,
Liquidator, Mr. Arvind Kumar, Advocate for CD

ORDER

IA/1850/2021: It is the 8t Progress Report submitted by the Liquidator.
The same is taken on record subject to just exceptions.

With this, the present IA stands closed.

IA/1982/2021: Ld. Counsel appearing for the Liquidator has referred the
modified order dated 30/01/2020 by which the copy of the Order be sent to
the Central Government and the Liquidator was directed to follow up the
matter.

Ld. Counsel appearing for the Liquidator submitted that the loan that has
taken by the Central Government. Therefore, the notice may be issued to the
Central Government. Ld. Counsel appearing for the Liquidator is directed to
convince the Bench on the point whether this Bench is in the power to
monitor/ reminder the investigation made by the SFIO or not.

List the matter on 07.07.2021.

Sd/- Sd/-
(L.N. GUPTA) (ABNI RANJAN KUMAR SINHA)
MEMBER (T) MEMBER (J)

Parul



